1
(m) oz

Written Answeri

AT 7Y qaf  wre qat
w qea ¥t e

(i) 77 wremw qdAaF

Ty AL ' 2
(ii) ger qumTg wT
AT FAH 2 4

(7) =Y (5). (i) Te@ wrema 99-
¥erw - 1066 ¥ fed T wERa § A
¥ ok # waglsw arfral & gedigardd
®T I 7 A7 | ey § ww FaT 99-
ww fer am Y gonaar & Wik afk
gagfar oify & SrdgaTe e go
o g7 0 @ o wrfaa w2 F dA@
< fear g

(ii) e quRTe WT WRAT  FTH-
1066-68 ¥ fwd 7 fagy waww ¥ wy-
gl wifedt & fan mefea o fefeaai
¥ e daw 4 TN I9AY 9 AR
EH Y FR Ay X ¥ 2 A o foar
T o e Y e § §ara fear
INET | g g &, afz 9w @9
IIgE ITRAT 9qid qer A JIHY
A WA F QU W A wife
Y ot

Complaints from Minority Community and
Harijans during Mid-term Elections
2586. SHRI SARJOO PANDLEY :
SHR1 K. LAKKAPPA :
SHRI YASHPAL SINGH :
SHRI SHR1 CHAND GOYAL :
SHRI LATAFAT ALl KHAN :

Will the Minister of LAW AND
SOCIAL WELFARE be plased to state :

(a) whether itis a fact that on the eve
of mid-term election the Chief Election
Commissioner received a large number of
complaints from the minority communities
and Hurijans that they are being terrorised
elther to vote in a particular way or to
abstain from voting ;

(b) if so, the areus from Where such
complaimts were received ; and

() ‘the lcllt;n taken thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRJ M. YUNUS SALEEM) : (a) Yes,
Sir.

(b) Complaints were received in respect
of the constituencies in the Districts of
Meerut and Muzaffarnagar in Uttar Pradesh
and Patna and Muzaffarpur in Bihar.

(c) As soon as the complaints were
received in the Election Commission from
the Uttar Pradesh and Bihar, these were
sent to the State Governments concerned
requesting them to take immediate precau-
tionary measures.

Increasc in Pattern of Scholarships to
Scheduled Castes/Scheduled Tribes

2587. SHRI S. M. SOLANKI : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether Government have decided
to increase the pattern of scholarships for
the Scheduled Castes and Scheduled Tribes
in 1969 ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) and (b).
The matter is under consideration.

Appeals pending befere Income-tax
Appliate Tribunal

2588. SHRI B. K. DAS-
CHOWDHURY :

SHRI SHRI GOPAL SABOO :

SHRI KANWAR LAL
GUPTA :

SHR1 SHARDA NAND :

SHR] BANSH NARAIN
SINGH :

Will the Minister of LAW AND
SOCIAL WELFARE be pieased to state :

(a) the total number of cases pending
with the lacome-tax Appellate Tribunals
till the end of the year 1968 ;

(b) whether it is proposed to increase
the number of tribunals in view of the
increasing number of pending cases ; and

«¢) whether there is any proposal to
bring the Tribunals under the supervision
of the High Coursts ?





